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CENTRAL HOniNlSTHATIyE TRIBUNAL
^ PRINCIPAL BENCH

O.h.NC,1238/92

Hon'ble Dr. A. Vedavalli, nembarCJ)
non ble Shri R, K, Ahooja^ l*iembsr(A)

New Delhi, this 2cth day of Duly, 1957
Hori Lai
s/o Shri Chhedi Lai
r/o Barrack, 7th Bn.P. T. S.flalviya Nagar
Neu Delhi. ' t , •

... Applicant

(None)

Vs.

1. Commissioner of Police Delhi
Delhi Police Headquarters

Building
I.P.Estate
NEW DELHI.

^ ^dditionai Commissioner of Police
4 ^rmed Police, Delhi
* ^®lhi Police Headquarters

Building
I,P.Es tate
NtD DELHI,

3. Shri Ajay Agggruai
Additional Commissioner of Police
through/serv/ice to be effected through
Commissioner of Police Delhi
Delhi Police Headgearters,

• ... Hesponde nts

(By Shri Rameshu-ar Hath, Oepartmentai Representatiaa)

c R D E R(Dra|)

Hon'ble Dr. A. Uedavalli, fiember(D)
Departmental Representative submits that

the learned popneel for the respondents, Shri Rajinder
P.ndita is not uell and he seeks an adiournment.
Houeuer, it is noticed that the applicant was not present
even on the previous date of hearing, namely, 03.P6.,9o7.
In the ciroumstarces, it is presumed that ha is not
interested in pursuing the case any further. The 0,.
is thersfcre dismissed for default and ncn-prosecuticn.
Nq Coats.

(dr. a, I/EDmI/ALLI^
/rao/ ' fiEr'IBEft(a)
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